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& N THE CENTRAL ADMINISTRATIVE TRIBUNAL 6
NEW DELHI
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0O.A. No. 2201/89 199 |
T.A. No.
VDATE OF DECISION__ 19.9.90,
Shri Udayan Banerjee Petitioner
Shri A.K. Behra ( ’ Advocate for the Petitioner(s)
Versus -

Union of India & QOthers Respondent

Shri N.3. Mehta, . ____Advocate for the Respondent(s)

CORAM

The Hon’ble Mr. :ReKe-Kagtha, Vice-Chairman(3J)
TheHon"ble Mr. DeKe Chakraverty, Member (A)

" ‘NR Whether Reporters of local paper"s may be allowed to see the Judgement ? %
.To be referred to the Reporter or not ? [,w ,
Whether their Lordships wish to see the fair copy of the Judgement 9

Whether it needs to be circulated to other Benches of the Tribunal ?/

b .

JUDGEMENT

{ G6C0the Bench delivered by Hon'ble
Mr. D.K.Chakraverty, Member(A) )

The learned counsel of the applicant s tates
that ha dees nat wish to pursue'the present applicatianr
J | Tt?e application, is,thi‘s‘ref‘mre, disposed of as withdrawn
o with liberty to file fresh application in an appropri ate
Forﬁm dn‘accordance with law, if sc advised. )
There will be ne crder as to casts;
4 . | Qa;«;«~fil,,/
{ D.K.CHAKRAVORT { PoKoKARTHA )"
MEMBER (A) - VICE CHAIRMAN
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